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O.A.No.1423/94, _ N Date:25,11,1994

JUDGMENT

I as per'Hon'ble Sri R.Rangarajan, Membér(Administrative) )

Heard Sri N.Saida Rao, learned counsel for the

applicants and Sri N.R.Devaraj, 1earned5ténding Counsel

for the respondents,

2. In this 0.,A, dt. 8.11.1994 filed under sec.19 of

the Administrative Tribunals act, 1985, the applicants B
——+ww srained Pool/

numbering 30. Cam-- - -
Short Duty Postal Assistants hav1ng applied for the said

posts in pursuance of the advertisements he-—
-v=w-sr93 18sued by the Director of Postal

- . 4

Services, A.P.Northern Region,lHyderabad, in the wra---
——w-a wi, all the applicants were
1QR1  1ne- :

absorbed during the years 1987 'to 1990 vide proceedings o

) o L T/

Memo No.BII/SDC/Rectt. A+ 12 _
“ve <0,8.1987, Memo No.BII/Rectt/RTP/PA/V/88 dt., 20.12,1988,

. : PR
Memo No.BII/Rectt/RTP/PA/V/88 dt, 30,12.1988,  /Mam~ s
- eve~>237, MEMO NO.BII/Recttf RTP/

BIT /Dames = -
V/89 dt. 4.8,1989 and Memo No. BII/Rectt/RTP/PAS/VI/QO dt.

30.5.1990, with effect from the dates of the above orders.
Slnce then allthe applicants are working as Postal Assistants

at various offices at Hyderabad. They prayefﬁfor a decla-
) e o~ rigauetivity

rat.i.On tha-t tth ::v-n -
Linkad Bonus at the rates appllcable to the regular Postal

Assistants for the period they workad as N
.- wxisuclOn to pay arrears of bonus to which the

applicants are eligible immediately.
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3. The applicants herein were absorbed after they

had worked as RTPPAS/SDCS in the respondents organisation

during the years 1987 to 1990 in terms of the proceedings

quoted above, It is stated that they were selectedam after
tough competition and performed their duties quantitatively
and qualitatively the work as that of regular Poétal Assistants
whenever they were engaged intermittently aﬁéinst the

vacancies of regular Postal Assistants. By denging them

the benefit of productivity Linked Bonus for the period they
had served as RTPPAS/STCS, allowed by the D.G., Department

of Posﬁé by letter dt. 5.10.1938, they had been subjected

to hostile discrimination in violation of Artiélesll4 & 16

above prayer;

a Mowe? wy M 20D ™o Y msmvnon A mmasmoat o blae syl mambeo

has drawn our attention to the Judgment of the Ernakulam

Bench in 0.A.N0.171/89 dt, 18.6.1990., The applicants therein

' same Bench, The ratio in that judgment was that no disti

were also similarly situated as the applicants herein. The

oA No.171/89 on the file of Ernakulam Bench was decided

based on the decision in 0.A.No.612/89 on the file of the

A

can be made between anRTP worker and a Casual Labourerf/
granting Productivity Linked Bonus. It wasf further °

in that OA that RTP candidates like Casual Labourer‘p b
Cpu

are entitled to Productivity Linked Bonus if they’
in 240 days of service each year ending. 31lst Ma’
_ £ amount
years or more. It was further held in that %;ir
*“’iﬁﬁg the total

average monthly emoluments determined by / :
Hility by 12

i

emoluments for each accounting year of,/
/

—_— e — —— - — -y e —— . —
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and subject to other conditions prescribed from time to

time.

5. Similaf order was also passed by this Tribunal in
0.A.N0.611/94 dh., 31.5,1994, and 869/94 dt. 27.7.1994
wherein the applicants were similarly placed to that of
applicants in 0.A.%¥0.171/89., As the applicants are in

the same situation as applicants in O.A.No.171/89

decided by the Ernakulam Bench and in 0.A.No.611/94, - C
and 869/94 of this Bench, we see no reason in not extending

the same benefit to the applicants in this OA also,!

~ - PR - LI

to the respondents to grant the applicants the sasme benefit
as granted by Ernakulam Bench and thiS1§qn§ﬁl§f’£h§ Tribunal

_n in ‘the afnr‘estat-nd‘ ratos Mg aklhemaorae Advsambd avn AL Ao T3 -
completea within a period of three months from the date

of communication of this order.

¢

7. The OA is ordered accordingly at the admission stage

’ 2
itself, ©No costs./

‘Member{admn, ) Vice Chairman

Dated 25th November, 1994. ﬁw;@k_
Syt

s .. wma_ . s o

‘Grh.

To
1, The Sr.Superintendent of Post Offices,

-. -f¥oerzbad City Division. Hyder-Befile. mydersbadel. .

3. The Director General (Postal), New Delhi.-

4. One copy to Mr,.N.Saida Rao, Advocate, eﬁ¥rﬁfé.‘§-H’ G“P'R'Q'qu%
- S. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. Gockisbowl Hed .
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. Disposed of with directions ’/,/’
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- Admitted and Intérim directions

‘issudda.
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“ilins.‘ssed as withdrawn
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